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Loans to Refugees iD PaDjab 

r Sbrl GIllsban: 
1583. ~ Shri Y. N. Singba: 

L Shri P. H. Bheel: 

Will the Minister of Works, B01I9-
ing and Rehabilitation be pleased to 
state: 

(a) the total number of refugees 
who were granted loans up to Rs. 200 
per family in Punjab State; 

(b) whether Government declared 
later on that these loans would not 
be recovered; 

(c) whether recoveries are now 
beillg made from the refugees in 
Punjab; and 

( d) if so, the reasons therefor? 

The Minister of Works, sin~ and 
Rehabilitation (Shri Mehr Chand 
Khanna): (a), (c) and (d). The 
requircd information is being coliected 
from the State Government of Punjab 
and will be placed on the Table of 
the House in due course. 

(b) Small urban and rural loans 
(for non-agricultural purposes) upto 
Rs. 300 and educational loans (in 
India) irrespective of amount paid to 
the non-claimant displaced persons 
from West Pakistan upto 31st March, 
1954 are being remitted provided the 
eligible loanees submitted their appli-
cations to their respective State 
Governments before the target dates 
fixed for the purpose. 

Standlng Counsels In Income-Tax 
Department 

1584. Shrlmati Jyotsna Chanda: Will 
the Minister of Finance be pleased to 
fiate: 

(a) whether it is a fact that Gov-
ernment had offered new terms Glt 
appointment to the Standing Counsels 
to the Department of Income-tax ot 
various zones which were much dero-
gatory to the terms and l.'Onditions on 
which they were appointed and in 
consequence of which their remunera-
tion was reduced; and 

(b) whether any of the Standing 
Counsels has refused to a~ e t the 
new terms and if so, whether their 
services have been terminated? 

The Minister of Finance (Shri T. T. 
Krlslmamacbari): (a) Standing Coun-
sel in the various charges in the 
Income-tax Department are engaged 
afte.. mutual settlement of terms for 
a pP.riod of one year generally in the 
first instance. The engagement is, 
thereafter, renewed from year to year 
if the arrangement is found mutually 
convenient. The engagement is ter-
minable by one month's notice on 
either side. 

It was decided some time ago in 
consultation with the Ministry of Law 
that the terms of engagement of all 
the Standing Counsel in the Income-
tax Department should be in a 
Standard Form. Since then, while 
considering proposals for fresh or 
continued engagement of Counsel, the 
terms of el'!!agement have, as far as 
possible, been drawn up in the pres-
cribed Standard Form. The terms in 
the Standard Form, involving ration-
alisa tion of the terms in some res-
pects, are adopted only after mutual 
consultation in each case. 

(b) The terms in the Standard Form 
have been accepted by the Standing 
Counsel in most cases. In one case, 
the terms were not acceptable to the 
Counsel and his engagement has been 
term:nated. 

KathmaJada-Trisull Road 

15R5. Shri D. C. Sharma: Will the 
ini~ter of Irrigation and Power be 

pleased to state: 

(a) the up-to-date progress made 
in the construction of Kathmandu-
Trisuli Road; and 

(b) the amount spent thereon .0 
far? 

The Minister 01 Irrlgatloa IUUI 
Power (Dr. K. L. BaD): (a) Most of 
the cross-drainage structures have 
been completed except a few cause-
ways, which are nearing completion. 




